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IN THE CE NTRR L ADNI N ISTR AT PiE 1R1 B UNA L 	HYDE RABAD BE NC 

AT HYDERABMO 

DA 367/90. 	 Ot. of Drder:15-6-93. 

1.Ch.V.Dhananaya Rao 

[1.Srinivasa Rao 

B.S.1'lurthy 

.Applicants 

s. 

Union of IndiS represented by 

The Secretary, flinistry of Finance, 
Department of Revenue, Central 
Secretariat, North Block, New Delhi. 

Collector of Central Excise, 
L.B.Stadium Road, Bashearbagh, 
Hyderabad—SDD 029. 

Collector of Central Excise, 
Post Box No.331, Kannavarithota, 
Cuntur - 522 004. 

...Respondents 

Counsel for the Applicants 	Shri K.S.R.Anjaneyulu 

Counsel for the Respondents 	Shri N.R .Devraj 

U nri nn L.IflI 

THE HON'BLE SHRI A.B.CORTHI 	MEMBER (A) 

THE HON'BLE SHRI T.CHRNDRASEKHAR REDDY 	MEMBER (3) 

(Order of the Divn. bench passed by Hon'ble 
Shri A.B.Gorthi, Member (A) ). 

The prayer of the applicants, three in number, is 

that they should be considered for promotion to the cadre of 

Inspector in the Collectorate of Central Excise. From the 

counter affidavit filed by the Respondents it wouLd appear 

that all the applicants were in the meantime duly considered 

and promoted as Inspectors. 
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Sri K.S.R.Rnjaneyulu, learned counsel for the appli—

cants and Sri N.R.Devraj, learned standing counsel for the 

Respondents are present and heard. Sri Devraj submits that 

in view of categorical averments made in the counter affida—

vit the grievance of the applicants no longer survive& 

Sri K.S.R.Anjaneyilu, learned counsel for the applicants 

accepts the position. 

The application having become infructuous is hereby 

dismissed with no otder as to costs. 

- 	- 
(T C HR N DR A SE 

r Member 	 Membe  

Dated: 16th June, 1993. 
Dictated in Open Court Depu y Registrar Judl.) 

evil 

Copy to:- 

1. The Sacretary, Minitry of Financ, Department at Revenue, I Union of India, Central Secretariat, North 3lock, New Delhi, 

2; Collector of Central Excise, L.s.stadium road, Basheerbagh, 
Hydera a gg,  

3. Collector oP Central Excise, post Box No.331, Kannavarithota 
Guntur-004 
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One copy to Srii KCR.Anjaneculu1 aduocate,cAT,.Hyd 

So One copy to Sri. N.R. Oevara 3, Sr. CGSC, CAT, 
6. One spare copy. 
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TYPED BY ¼ 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

iu THE CEUTRAL ADIVIINISTRATIVE TUBUN.L 
I-IYDERABAD BENCH ZJ HYDERABAD 

THE HON'BLE MIi.NJSTICE V.NEELADRI PAC 
VICE CHXIRNAN 7 

THE HON'BLE MR.A.B.GORTY ; MEMBER(AD) 

AND 

THE 	'BLE ivRsT CHAJcDRASEKH.R REDLY 
MEHEER(J) 

AN 

THE HOM'BLE' .P..T.TIRtJVENCADAM :M(A) 

Dated : 

DER/JUJMENT 

M.Ac~flVATCtrN a. 

t. 

O.A.NO.  

Admitted anflnterim directions 
issued / 

pvm, 
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Dispt6sed of w 	directions 

-issed 

Dismissed/

r~e 

hdxawn 

Dismissedfault. 
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